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(Hon’ble sSmt.Lakshmi swaminathan,vIce Chairman (J)

Review Application (R.A 1306726025 in MA 113/2001  in
OA  1204/1353 has been Tiled by the applicant to which reply
nas alsc beesn filed, The respondents have contendad that
tnere is no ground to review the Tribunal’s ordsr as prayad
Tor in the RA,

2. in tne absence of applicant or his counzel, I

g errGar  apparent on the face of the record or any
sufficient reasons to allow ths RA 130/2003) Rocordingly,

amt. Lakshmi swaminathan)
Vice Chairman (J)
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